GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION
DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION

LOK SABHA
UNSTARRED QUESTION NO. 672
TO BE ANSWERED ON 22~ JULY, 2026
OPERATION OF FOODGRAIN STORAGE FACILITIES

672. SHRI AMRA RAM:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a):  the details of terms and conditions prescribed for the tenders awarded for the operation of
foodgrains storage facilities in 134 locations;

(b):  the list of the companies to whom tenders have been awarded;

(c):  whether these companies will undertake the procurement of foodgrains at MSP and be
responsible for making foodgrains available for distribution; and

(d):  the details of work likely to be assigned to the employees and officers working in the Food
Corporation of India warehouses?

ANSWER
MINISTER OF STATE FOR MINISTRY OF CONSUMER AFFAIRS,
FOOD & PUBLIC DISTRIBUTION
(SHRIMATI NIMUBEN JAYANTIBHAI BAMBHANIYA)

(a):  The terms and conditions prescribed for tenders awarded under Hub & Spoke Phase-I
(DBFOT & DBFOO) and Hub & Spoke Phase-Il (DBFOQO) are enclosed as Annexure-I.

(b):  The list of companies to whom tenders have been awarded under Hub & Spoke Phase-I
(DBFOT & DBFOOQO) and Hub & Spoke Phase-II (DBFOOQ) is enclosed as Annexure-II.

(c):  No Sir.

(d):  In this regard, it is submitted that officers/officials up to the level of Manager, belonging
to the Depot, Quality Control and Movement cadres, are ordinarily posted in the depots. The
nature of work performed by the officers/officials of the aforesaid cadres is enclosed herewith as
Annexure-IIL

.....




Annexure-I

Annexure referred to in the reply to Part (a) of Unstarred Question No. 672 in the Lok Sabha on
22.07.2026.

TERMS AND CONDITIONS OF RFP : DBFOT - PHASE-I

The Financial Quote shall be the Fixed Storage Charge, in Rupees per MT per year, for the
Locations under the Project of total capacity of 3.5LMT as required by the Bidder for implementing
the Project and payable by the Authority as per the terms and conditions of this RFP and provisions
of the Concession Agreement. The Bidder shall submit only one Qualification Proposal and
Financial Proposal for all the Locations under Project. The financial proposal shall be subritted
for the entire Project as per Appendix-I and available on the portal as per the directions contained
therein.

Opening and evaluation of Financial Proposal: Financial Proposal shall be the Financial Quote
in form of Fixed Storage Charges in Rupees per MT per year for each Location under the Project ,
required by the Bidder for implementing the Project (“Financial Proposal”). Weighted average of
the Fixed Storage Charge per MT per year for the Project will be used as evaluation matrix in
selection of Preferred Bidder pursuant to the e-Reverse Auction Process. However, payments of
Fixed Charge for each Location will be made on the basis of achievement of COD for that
respective Location under Project. Bidders whose Technical Bid is found responsive and Qualified,
shall be shortlisted for the e-Reverse Auction Process (i.e. the Eligible Bidders) as per the Clause
3.6 of this RFP. The Eligible Bidders selected for the participation in the e-Reverse auction
and shall follow the process as specified in the Appendix VIII: Tender Cum Auction (e-Reverse
Auction / e-Forward Auction) in Govt. eProcurement System of NIC (GePNIC®©); Instructions to
Bidders. The Bidder shall be evaluated pursuant to the e-Reverse auction process with the lowest
weighted average Fixed Storage Charge per MT per year being declared as the Selected Bidder. It
must be noted that the percentage difference between the Weighted Average Fixed Storage Charge
per MT per year provided in the Financial Proposal and the Weighted Average Fixed Storage
Charge per MT per year provided in the e-Reverse Auction Process shall be used to calculate the
Fixed Storage Charges per MT per Year for each Location within the Project.



For determining the eligibility of Bidder the following shall apply:

a) The Bidder may be a single entity or a group of entities (the “Consortium”), coming
together to implement the Project. However, no Bidder applying individually or as a
member of a Consortium, as the case may be, can be member of another Bidder. The
term Bidder used herein would apply to both a single entity and a Consortium

b) Bidder may be a natural person, private entity, Government-owned entity or any
combination of them with a formal intent to enter into a Joint Bidding Agreement or
under an existing agreement to form a Consortium. A Consortium shall be eligible for
consideration subject to the conditions set out in Clause 2.2.9

As part of the Qualification Proposal, the Bidders have to fulfil the following conditions:

[.  Technical Capacity: For demonstrating technical capacity and experience (the
“Technical Capacity”), the Bidder shall, over the past 5 (five) financial years preceding
the Bid Due Date have: '

a. paid for, or received payments for, construction of Eligible Project(s) as
specified in Clause 3.3.3; and/ or

b. paid for development of Eligible Project(s) as specified in Clause 3.3.2; and/ or

c. collected and appropriated revenues from Eligible Project(s) as specified in
Clause 3.3 .4,

such that the sum total of the above is more than 100% of the Estimated Project Cost of the
Project as mentioned in Clause 1.1.1 (the “Threshold Technical Capacity”).

I[I.  Financial Capacity: The Bidder shall have a minimum Net Worth (the “Financial
Capacity”) of 25% (Twenty five percent) of the total Estimated Project Cost for Project
(refer clause 1.1.1) at the close of the preceding financial year.

In case of'a Consortium, the combined Technical Capacity and Net Worth of those
Members, who shall have an equity share of at least 26% (twenty six per cent) each in
the SPV, should satisfy the above conditions of eligibility; provided that each such
Member shall, for a period of 2 (two) years from the date of commercial operation of
the Project, hold equity share capital not less than: (i) 26% (twenty six per cent) of the
subscribed and paid up equity of the SPV; and (ii) 5% (five per cent) of the Total
Project Cost specified in the Concession Agreement.



O&M Experience: In the event that the Bidder does not have the requisite O&M
experience, it shall either enter into an agreement, for a period of 5 (five) years from COD, with an
entity having the aforesaid experience relating to the performance of O&M obligations, or engage
experienced and qualified personnel for discharging its O&M obligations in accordance with the
provisions of the Concession Agreement, failing which the Concession Agreement shall be liable
to termination.

In case of a Consortium, the combined Technical Capacity and Net Worth of those
Members, who undertake to have an equity share of at least 26% (twenty six per cent) each in the
SPV, should satisfy the above conditions of eligibility; provided that each such Member shall, for a
period of 2 (two) years from the commercial operation date of the Project, hold equity share capital
not less than (i) 26% (twenty six per cent) of the subscribed and paid up equity of the SPV; and (ii)
5% (five per cent) of the Total Project Cost specified in the Concession Agreement..

Silos with Container Depot (Hub Silos) and without Container Depot (Spoke Silos) are to
be constructed on FCls land. Further requirement of the Project are provided in the Draft
Concession Agreement.

The Bidder shall provide with its Bid, to be submitted as per the format at Appendix I,
complete with its Annexes, the following:

(a) certificate(s) from its statutory auditors' or its respective client(s) stating the payments
made/ received or works commissioned, as the case may be, during the past 5 (five)
years in respect of the projects submitted for evaluation of Technical Capacity as per
Clause 0 (I) ; In case a particular job/ contract has been jointly executed by the Bidder
(as part of a consortium), it should further support its claim for the share in work done
for that particular job/ contract by producing a certificate from its statutory auditor or
from the respective client ; and

(b) certificate(s) from its statutory auditors specifying the net worth of the Bidder, as per the
Specified requirement, and also specifying that the methodology adopted for calculating
such net worth conforms to the provisions of this Clause 2.2.7(b). For the purposes of
this RFP, net worth (the "Net Worth") shall mean the sum of subscribed and paid up
equity and reserves from which shall be deducted the sum of revaluation reserves,
miscellaneous expenditure not written off and reserves not available for distribution to
equity shareholders. For entities other than companies, the Net Worth shall mean assets
net of liabilities and calculated as per applicable accounting standards.

The Bidder shall upload online scanned copies of the certificates as specified above
along with the Bid while the original physical document shall be submitted within 3
working days from the Bid Due Date, failing which the Bidder shall be summarily
rejected.




Selection of Bidder : Subject to the provisions of Clause 2.16, the Bidder whose Bid is adjudged
as responsive in terms of Clause 3.2.1, would be evaluated to assess their Technical Capacity and
Financial Capacity. Bidders qualifying on Technical Capacity and Financial Capacity shall be the
Technically Qualified Bidders, subject to their Bids being responsive as per the Clause 3.2. 3.6.2.
The Financial Proposal will be opened only for the “Technically Qualified” Bidders. In case there is
one (1) Technically Qualified Bidders, there shall be no e-Reverse Auction Process and the
Authority reserves the right to award based on the Financial Proposal of the Technically Qualified
Bidders. If the Technically Qualified Bidder are [2] or more, e-Reverse Auction Process between the
Qualified bidders would be undertaken. 3.6.3. The Bidders selected for the participation in the e-
Reverse Auction Process shall follow the process as specified in the Appendix VIII: Tender Cum
Auction (eReverse Auction / e-Forward Auction) in Govt. eProcurement System of NIC
(GePNICO©); Instructions to Bidders. The Bidder with lowest Weighted Average Fixed Storage
Charge at the end of e-Reverse Auction Process shall be declared as the Selected Bidder “the
“Selected Bidder™). For avoidance of doubt, in case no e-Reverse Auction is undertaken pursuant to
Clause 3.6.2 or in case e-Reverse Auction Process is undertaken with no reduction proposed by any
of the bidders, the Authority in its discretion may declare the Qualified Bidder with lowest Weighted
Average Fixed Storage Charge per MT per Year as the Selected Bidder and in the event that two or
more Technically Qualified Bidders quote the same Weighted Average Fixed Storage Charge (the
“Tie Bidders™), all such Technically Qualified Bidders being the Lowest Bidder, the Authority shall
identify the Selected Bidder by draw of lots, which shall be conducted, with prior notice, in the
presence of the Tie Bidders who choose to attend.”




It is further clarified that one Bidder either individually, or through a consortium or through
its associate can be awarded a maximum of 1 Project. The Financial Proposal of the Selected Bidder
in Project 1 shall not be opened either individually, or through a consortium or through its associate
for the Project 2 (RFP No. Silos15/14/1/Project2, Project 3 (RFP No. Silos15/14/1/Project3) and
Page46 Project 4 (RFP No. Silos15/14/1/Project4). In case a scenario arises that there are no Bidders
available for the other Projects, then the selection process for those project shall be cancelled and the
same may be retendered at the discretion of the Authority. For illustration, consider 4 Projects (P1,
P2, P3 and P4) with a total of 4 Qualified Bidders (A1, A2, A3 and A4) for each Project. Suppose,
for P1, Al is the Selected Bidder pursuant to the e-Reverse Auction process, then the Financial Bid
of A1 shall not be opened for P2, P3 and P4. Similar process shall be undertaken for the subsequent
Projects. In case, for a Project there is 1 Bidder, then there shall be no e-Reverse Auction Process
and the Authority reserves the right to award based on the Financial Proposal of the Qualified
Bidders. Also, there may be a scenario wherein there are no Bidders available for the other projects,
then the project shall be cancelled and may be retendered at the discretion of the Authority




TERMS AND CONDITIONS OF RFP : DBFOO - PHASE-I

Opening and evaluation of Qualification Proposal: Qualification Proposal shall consist of all
Appendices, Annexures and other supporting documents (“Qualification Proposal™) as stated under
clause 2.11 that the Bidder is required to submit as part of the Bid. The Bidders shall be required to
meet the criteria mentioned in the RFP for undertaking the Project. Financial Proposal of only those
Bidders shall be opened, whose Bid is responsive as per Clause 3.2 and whose Qualification
Proposal meets the criteria, as set out in this RFP.

* PART 2: Opening and evaluation of Financial Proposal:

Financial Proposal shall be the Financial Quote in form of Single Fixed Storage Charges in
Rupees per MT per year for the entire Project, required by the Bidder for implementing the Project
(“Financial Proposal”) and will be used as evaluation matrix in selection of Selected Bidder.
However, payments of Fixed Charge for each location will be made on the basis of achievement of
COD for that respective location under the Project. The Bidder who quotes the lowest Fixed
Storage Charge per MT per year for the entire Project shall be declared as the Selected Bidder.

Under the Financial Proposal, Bidders are required to provide a single Financial Quote in
form of Fixed Storage Charge in Rupees per MT per year, for the entire Project of total capacity of
_ LMT required by the Bidder for implementing the Project (“Financial Quote™). The Fixed
Storage Charge, in Rupees per MT per year for the entire Project, to be quoted by the Bidder, will
be applicable for the first financial year of operation (“Base Year™) on the locations in the Project
achieving COD. The Fixed Storage Charge is payable by the Authority as per the terms of
Concession Agreement. The Project shall be awarded to the Bidder who quotes the Lowest Fixed
Storage Charge per MT per year for the entire Project. In this RFP, the term “Lowest Bidder™ shall
mean the Bidder who has quoted the Lowest Fixed Storage Charge per MT per year for the entire
Project. In addition to the Fixed Storage Charges, the Authority shall pay Variable Charges and
Handling Charges to the Concessionaire as per the terms of the Concession Agreement. The
Storage and Handling Charges shall be revised annually with effect from April Ist every year, as
per the terms of the Concession Agreement. It is further clarified that only the Fixed Storage
Charge per MT per year for the entire Project quoted by the Bidder shall be considered for
assessing the Financial Quote.



For determining the eligibility of Bidder the following shall apply:

(a) The Bidder may be a single entity or a group of entities (the “Consortium™), coming together to
implement the Project. However, no Bidder applying individually or as a member of a Consortium,
as the case may be, can be member of another Bidder. The term Bidder used herein would apply to
both a single entity and a Consortium

b) Bidder may be a natural person, private entity, Government-owned entity or any combination of
them with a formal intent to enter into a Joint Bidding Agreement or under an existing agreement to
form a Consortium. A Consortium shall be eligible for consideration subject to the conditions set
out in Clause 2.2.9.

As part of the Qualification Proposal, the Bidders have to fulfil the following conditions: I.
Technical Capacity: Deleted II. Financial Capacity: The Bidder shall have a minimum Net Worth
(the “Financial Capacity™) of 25% (Twenty five percent) of the total Estimated Project Cost (refer
Clause 1.1.1) at the close of the preceding financial year. In case of a Consortium, the combined
Net Worth of those Members, who shall have an equity share of at least 26% (twenty six per cent)
each in the SPV, should satisfy the above conditions of eligibility; provided that each such Member
shall, for a minimum period of 2 (two) years from the date of commercial operation of the Project
(COD), hold equity share capital of not less than: (i) 26% (twenty six per cent) of the subscribed
and paid up equity share capital of the SPV; and (ii) 5% (five per cent) of the Total Project Cost
specified in the Concession Agreement. 2.2.4. Experience: Construction Experience: The Bidder
shall have requisite Construction Experience. In the event that the Bidder does not have the
requisite Construction experience, it shall either enter into a formal agreement, with an entity
having requisite experience pertaining to the Concessionaire’s construction obligations as provided
in the Concession Agreement, failing which, the Concession Agreement shall be liable to
termination. O&M Experience: The Bidder shall have requisite O&M Experience. In the event that
the Bidder does not have the requisite O&M experience, it shall either enter into an agreement, for
a period of 5 (five) years from COD, with an entity having the experience relating to the
performance of O&M obligations, or engage experienced and qualified personnel for discharging
its O&M obligations in accordance with the provisions of the Concession Agreement, failing
which, the Concession Agreement shall be liable to termination. 2.2.5. In case of a Consortium, the
combined Net Worth of those Members, who undertake to have an equity share of at least 26%
(twenty six per cent) each in the SPV, should satisfy the above conditions of eligibility; provided
that each such Member shall, for a period of 2 (two) years from the commercial operation date of
the Project (COD), hold equity share capital not less than (i) 26% (twenty six per cent) of the
subscribed and paid up equity capital of the SPV; and (ii) 5% (five per cent) of the Total Project
Cost specified in the Concession Agreement.



Selection of Bidder : Subject to the provisions of Clause 2.16, the Bidder whose Bid is adjudged
as responsive in terms of Clause 3.2.1, would be evaluated to assess their Financial Capacity.
Subject to their Bids being responsive as per Clause 3.2, Bidders qualifying on the criterion of
Financial Capacity shall be the Technically Qualified Bidders. 3.6.2. The Financial Proposal will be
opened only for the “Technically Qualified” Bidders. Amongst the Technically Qualified Bidders,
the Bidder who quotes the lowest Fixed Storage Charge shall be declared as the Selected Bidder
(the “Selected Bidder™). 3.6.3. In the event that two or more Technically Qualified Bidders quote
the same Fixed Storage Charge (the “Tie Bidders”), the Authority shall identify the Selected Bidder
from amongst the Tie Bidders by draw of lots, which shall be conducted, with prior notice, in the
presence of the Tie Bidders who choose to attend. 3.6.4. (a) If the lowest bid received is
unreasonable or it is unacceptable on the ground of being too high/low, the Authority reserves the
right to seek justification of such bid from the lowest bidder. If the bid is considered Page 43
unreasonable, the Authority in its discretions may not accept such Financial Proposal and may
annul the Bidding Process. (b) In the event that the Lowest Bidder withdraws or is not selected for
any reason in the first instance (the “first round of bidding”), the Authority may invite all the
remaining Technically Qualified Bidders to revalidate or extend their respective Bid Security, as
necessary, and match the Financial Quote of the aforesaid Lowest Bidder (the “second round of
bidding™). If in the second round of bidding, only one Technically Qualified Bidder matches the
Lowest Bidder, it shall be the Selected Bidder. If two or more Technically Qualified Bidders match
the said Lowest Bidder in the second round of bidding, then the Technically Qualified Bidder
whose Financial Quote was lower as compared to the other Bidder(s) in the first round of bidding
shall be the Selected Bidder. For example, if the third and fifth Lowest Qualified Bidders in the
first round of bidding offer to match the said Lowest Bidder in the second round of bidding, the
said third Lowest Qualified Bidder shall be the Selected Bidder. 3.6.5. In the event that no
Technically Qualified Bidder offers to match the Lowest Bidder in the second round of bidding as
specified in Clause 3.6.4 (b), the Authority may, in its discretion, annul the Bidding Process.



TERMS AND CONDITIONS OF RFP : DBFOO : PHASE-II

Under the Qualification Proposal, the Bidders would be required to furnish all the
information to fulfill the Financial Capacity specified in this RFP. Only those Bidders that are
qualified in conformity with Clause 3.2, 3.5 and 3.6.1 shall have their Financial Proposals opened.
The Financial Proposals of all the Bidders not satisfying the Financial Capacity shall not be opened.
1.2.9. Under the Financial Proposal, Bidders are required to provide a single Financial Quote in
form of Fixed Storage Charge in Rupees per MT per year, for the entire Project of total capacity of
1.00 LMT required by the Bidder for implementing the Project (“Financial Quote™). The Fixed
Storage Charge, in Rupees per MT per year for the entire Project, to be quoted by the Bidder, will
be applicable for the first financial year of operation (“Base Year™) on the locations in the Project
achieving COD. The Fixed Storage Charge is payable by the Authority as per the terms of
Concession Agreement. The Project shall be awarded to the Bidder who quotes the Lowest Fixed
Storage Charge per MT per year for the entire Project. In this RFP, the term “Lowest Bidder” shall
mean the Bidder who has quoted the Lowest Fixed Storage Charge per MT per year for the entire
Project. In addition to the Fixed Storage Charges, the Authority shall pay Variable Charges and
Handling Charges to the Concessionaire as per the terms of the Concession Agreement. The
Storage and Handling Charges shall be revised annually with effect from April 1st every year, as
per the terms of the Concession Agreement. It is further clarified that only the Fixed Storage
Charge per MT per year for the entire Project quoted by the Bidder shall be considered for
assessing the Financial Quote.

As part of the Qualification Proposal, the Bidders have to fulfil the following conditions: I.
Technical Capacity: Deleted II. Financial Capacity: The Bidder shall have a minimum Net Worth
(the “Financial Capacity™) of 25% (Twenty five percent) of the total Estimated Project Cost (refer
Clause 1.1.1) at the close of the preceding financial year. OR An AIF may also qualify on the basis
of minimum investible funds (i.e. immediately available funds for investment and callable capital,
net of estimated expenditure for administration and management of the fund) subject to the limits
of investment in a single investee entity (in the relevant jurisdiction for or the maximum
permissible investment limit for an AIF) (as per the Securities and Exchange Board of India
(Alternative Investment Funds) Regulations, 2012, as may be amended from time to time), as
applicable (*Available Capital for Investment” or “ACI”). In case of an AIF using ACI, ACI would
be considered as per the certificate issued by statutory auditor (or such other certificate as filed with
the regulator in the relevant jurisdiction) not older than 3 (three) months prior to the Bid Due Date.
The Bidder should have ACI which is 25% of the total Estimated Project Cost (refer Clause 1.1.1)
at the close of the preceding financial year.



Experience: Construction Experience: The Bidder shall have requisite Construction
Experience. In the event that the Bidder does not have the requisite Construction experience, it
shall either enter into a formal agreement, with an entity having requisite experience pertaining to
the Concessionaire’s construction obligations as provided in the Concession Agreement, failing
which, the Concession Agreement shall be liable to termination. This formal agreement is required
to be submitted prior to issuance of LOC (Letter of Commencement). It is to be noted that the
experience of Construction of any infrastructure sector may be considered. O&M Experience: The
Bidder shall have requisite O&M Experience. In the event that the Bidder does not have the
requisite O&M experience, it shall either enter into an agreement, for a period of 5 (five) years
from COD, with an entity having the experience relating to the performance of O&M obligations,
or engage experienced and qualified personnel for discharging its O&M obligations in accordance
with the provisions of the Concession Agreement, failing which, the Concession Agreement shall
be liable to termination. This formal agreement is required to be submitted prior to Commercial
Operations Date. 2.2.5. In case of a Consortium, the combined Net Worth or ACI, as applicable, of
those Members, who undertake to have an equity share of at least 26% (twenty six per cent) each in
the SPV, should satisfy the above conditions of eligibility; provided that each such Member shall,
for a period of 2 (two) years from the commercial operation date of the Project (COD), hold equity
share capital not less than (i) 26% (twenty six per cent) of the subscribed and paid up equity capital
of the SPV; and (ii) 5% (five per cent) of the Total Project Cost specified in the Concession
Agreement.

The Bidder shall provide with its Bid, to be submitted as per the format at Appendix I,
complete with its Annexures, the following: (a) Deleted (b) certificate(s) from its statutory
auditors2 , specifying the net worth of the Bidder, as per the Specified requirement, and also
specifying that the methodology adopted for calculating such net worth conforms to the provisions
of this Clause 2.2.7(b). For the purposes of this RFP, net worth (the "Net Worth") shall mean the
sum of subscribed and paid-up equity share capital and reserves from which shall be deducted the
sum of revaluation reserves, miscellaneous expenditure not written off and reserves not available
for distribution to equity shareholders. For entities other than companies, the Net Worth shall mean
assets net of liabilities and calculated as per applicable accounting standards.



For Alternate Investment Funds, Net Worth shall mean the ACI as defined in Clause 2.2.3.
The Bidder shall upload online scanned copies of the certificates as specified above along with the
Bid while the original physical document shall be 2 In jurisdictions that do not have statutory
auditors, the firm of auditors (Chartered Accountant) which audits the annual accounts of the
Bidder may provide the certificates required under this RFP submitted within 3 working days from
the Bid Due Date, failing which, the Bidder shall be summarily rejected.

A Bidder, including any Consortium Member or Associate, should, in the last 3 (three)
years, have neither failed to perform any contract, as evidenced by judicial pronouncement or
arbitral award against the Bidder, Consortium Member or Associate, as the case may be, nor have
been expelled from any project or contract by any public entity or have had any contract terminated
by any public entity for breach of contract by such Bidder, Consortium Member or Associate.
Provided further that in case of Rail siding Silo PPP projects awarded by Authority whose
contract(s) had been terminated by the Authority solely on account of nonprocurement or non-
availability of land and there have been no judicial pronouncement or arbitral award against the
Bidder, Consortium Members or their Associates, as the case may be, may be excluded from the
purview of this Clause at the discretion of the Authority. Bidder, including any Consortium
Member or Associate, shall provide details of such project along with the reference details of the
termination notice issued by the concerned authority and any judicial pronouncement or arbitral
award passed in respect thereof.



Selection of Bidder : Subject to the provisions of Clause 2.16, the Bidder whose Bid is adjudged
as responsive in terms of Clause 3.2.1, would be evaluated to assess their Financial Page 42
Capacity. Subject to their Bids being responsive as per Clause 3.2, Bidders qualifying on the
criterion of Financial Capacity shall be the Technically Qualified Bidders. 3.6.2. The Financial
Proposal will be opened only for the “Technically Qualified” Bidders. Amongst the Technically
Qualified Bidders, the Bidder who quotes the lowest Fixed Storage Charge shall be declared as the
Selected Bidder (the “Selected Bidder™). 3.6.3. In the event that two or more Technically Qualified
Bidders quote the same Fixed Storage Charge (the “Tie Bidders™), the Authority shall identify the
Selected Bidder from amongst the Tie Bidders by draw of lots, which shall be conducted, with prior
notice, in the presence of the Tie Bidders who choose to attend. 3.6.4. (a) Deleted (b) In the event
that the Lowest Bidder withdraws or is not selected for any reason in the first instance (the ““first
round of bidding”), the Authority may invite all the remaining Technically Qualified Bidders to
revalidate or extend their respective Bid Security, as necessary, and match the Financial Quote of
the aforesaid Lowest Bidder (the “second round of bidding™). If in the second round of bidding,
only one Technically Qualified Bidder matches the Lowest Bidder, it shall be the Selected Bidder.
If two or more Technically Qualified Bidders match the said Lowest Bidder in the second round of
bidding, then the Technically Qualified Bidder whose Financial Quote was lower as compared to
the other Bidder(s) in the first round of bidding shall be the Selected Bidder. For example, if the
third and fifth Lowest Qualified Bidders in the first round of bidding offer to match the said Lowest
Bidder in the second round of bidding, the said third Lowest Qualified Bidder shall be the Selected
Bidder. 3.6.5. In the event that no Technically Qualified Bidder offers to match the Lowest Bidder
in the second round of bidding as specified in Clause 3.6.4 (b), the Authority may, in its discretion,
annul the Bidding Process.

-----




Annexure-II

Annexure referred to in the reply to Part (b) of Unstarred Question No. 672 in the Lok Sabha on

22.07.2026.
Hub & Spoke Phase-I DBFOT Model
S. No. Location State Mode Capacity (MTs) Date of Tender Name of Bidder Bundle
Katihar Bihar DBFOT 50000 26.04.2022 Adani Agri Logistics Ltd.
2 FSD Gonda Uttar Pradesh DBFOT 100000 26.04.2022 Adani Agri Logistics Ltd. Proiect:]
roject-
3 Sandila Uttar Pradesh DBFOT 75000 26.04.2022 Adani Agri Logistics Ltd. e
4 FSD Chandari Uttar Pradesh DBFOT 125000 26.04.2022 Adani Agri Logistics Ltd.
S. No. Location State Mode Capacity (MTs) Date of Tender Name of Bidder Bundle
FSD : <
1 . Gujarat DBFOT 37500 26.04.2022 KCC Infra Pvt Ltd
Gandhidham
2 FSD Wadhvan Gujarat DBFOT 25000 26.04.2022 KCC Infra Pvt Ltd Project-1I
3 FSD Wankaner Gujarat DBFOT 25000 26.04.2022 KCC Infra Pvt Ltd
4 FSD Borivali Mabharashtra DBFOT 125000 26.04.2022 KCC Infra Pvt Ltd
S. No. Location State Mode Capacity (MTs) Date of Tender Name of Bidder Bundle
1 FSD Roza Uttar Pradesh DBFOT 50000 26.04.2022 Marathon Realty Pvt Ltd.
2 Lalpur Uttar Pradesh DBFOT 100000 26.04.2022 Marathon Realty Pvt Ltd. Brosendil
roject-
3 FSD Khurja Uttar Pradesh DBFOT 50000 26.04.2022 Marathon Realty Pvt Ltd. ‘
4 FSD Dhamora Uttar Pradesh DBFOT 25000 26.04.2022 Marathon Realty Pvt Ltd.
S. No. Location State Mode Capacity (MTs) Date of Tender Name of Bidder Bundle
1 BG Malout Punjab DBFOT 150000 26.04.2022 Leap India Food & Logistics Limited Proiech1V
roject-
2 CAP Alwar Rajasthan DBFOT 75000 26.04.2022 Leap India Food & Logistics Limited ¢
Grand Total 10,12,500
Hub & Spoke Phase-1 DBFOO Model
S. No. Location State Mode Capacigy Date of Name of Bidder Bundle
(MTs) Tender
1 | Dirba Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
5 | Khanauri Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd
3 | Patiala Punjab DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
4 | Samana Punjab DBFOO 75,000 21.06.2022 Adani Agri Logistics Ltd.
= Project-
5 | Patran Punjab DBFOO 75,000 21.06.2022 Adani Agri Logistics Ltd.
6 | Mehalkalan Punjab DBFOO 37,500 21.06.2022 Adani Agri Logistics Ltd.
7 | Sehna Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
g | Tapa Punjab DBFOO 37,500 21.06.2022 Adani Agri Logistics Ltd.




DBFOO

9 | Dhanaula Punjab 25,000 21.06.2022 Adani Agri Logistics Ltd.
10 | Jaito Punjab DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
11 | Faridkot Punjab DBFOO 75,000 21.06.2022 Adani Agri Logistics Ltd.
12 | Sadiq Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
13 | Payal Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
14 | Macchiwara Punjab DBFOO 37,500 21.06.2022 Adani Agri Logistics Ltd.
15 | Khanna Punjab DBFOO 37,500 21.06.2022 Adani Agri Logistics Ltd.
16 | Ludhiana Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
17 | Bariwala Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd
18 | Killanwali Punjab DBFOO 37,500 21.06.2022 Adani Agri Logistics Ltd.
19 | Panniwala Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
20 | Mehrajwala Punjab DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
51 | Muktsar Punjab DBFOO 1,00,000 21.06.2022 Adani Agri Logistics Ltd.
5> | Bhaliana Punjab DBFOO 37,500 21.06.2022 Adani Agri Logistics Ltd.
23 | Gidderbaha Punjab DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
24 | Abohar Punjab DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
25 | Dhuri Punjab DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
26 | Moonak Punjab DBFOO 37,500 21.06.2022 Adani Agri Logistics Ltd.

S. No. Location State Mode C(’:\';(_'rc;)ty ’?:[:fl:: Name of Bidder Bundle
27 | Pumea Bihar DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
28 | Araria Bihar DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
29 | Darbhanga Bihar DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
30 | Samastipur Bihar DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
31 | Begusarai Bihar DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
32 | Kishenganj Bihar DBFOO 50,000 21.06.2022 Adani Agri Logistics Ltd.
33 | Sitapur Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd
34 | Lakhimpur Uttar Pradesh DBFOO 50000 21.06.2022 Adani Agri Logistics Ltd. Project-l
35 | Bahraich Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
36 | Sultanpur Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
37 | Amethi Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
38 | Auraiya Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
39 | Balrampur Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
ah g:ﬂ;’:‘r Uttar Pradesh DBFOO 25000 21062022 | Adani Agri Logistics Lid.




Ambedkar

Nacar Uttar Pradesh DBFOO 25000 Adani Agri Logistics Ltd.
41 = 21.06.2022
42 | Farukkabad Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
43 | Raibareilly Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
44 | Shrawasti Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
45 | Sambhal Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
46 | Badayun Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd
47 | Unnao Uttar Pradesh DBFOO 25000 21.06.2022 Adani Agri Logistics Ltd.
48 | Malda West Beneal DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.

S. No. Location State Mode C("l\l;‘,‘lfs';y 'll):;flg: Name of Bidder Bundle

49 | Banaskantha Gujarat DBFOO 62,500 21.06.2022 Adani Agri Logistics Ltd.
50 | Assandh Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
51 | Gharaunda Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
52 | Samalkhan Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
53 | Gohana Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
54 | Pilukhera Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
55 | Uchana Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
56 | Safidon Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
57 | Fatehabad Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd. Projess Il
58 | Ratia Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
59 | Bhuna Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
60 | Palwal Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
61 | Hodal Haryana DBFOO 25,000 21.06.2022 Adani Agri Logistics Ltd.
62 | Kathua Jammu DBFOO 75000 21.06.2022 Adani Agri Logistics Ltd.
63 | Uljain Madhya Pradesh DBFOO 75000 21.06.2022 Adani Agri Logistics Ltd.
64 | Dhar Madhya Pradesh DBFOO 50000 21.06.2022 Adani Agri Logistics Ltd.
65 | Guna Madhya Pradesh DBFOO 50000 21.06.2022 Adani Agri Logistics Ltd.
66 | Damoh Madhya Pradesh DBFOO 50000 21.06.2022 Adani Agri Logistics Ltd.

Grand Total

24,75,000




Hub & Spoke Phase-II DBFOO Model

SL i Capacity A
No. Location Tender Name Mode (in MT) Date of Tender Name of Selected bidder Bundle
18.09.2024
1 Muzaffarpur DBFOO 50,000
Bihar 1 DBFOO 18.09.2024 Leap India Food & Logistics Private .
2 Vaishali 25,000 Limited Project 1
DBF 18.09.2024
3 Saran 00 25,000
DBFOO 18.09.2024
4 Motihari . 50,000 . . .
Bihar 2 Leap India Food & Logistics Private ’
DBFOO 18.09.2024 Limited Hrojeat 2
5 Siwan 25,000 T
DBFOO 18.09.2024
6 Mehsana 50,000
18.09.2024
7 Bharuch DEEGO 37,500 Rk i . .
Guiarit 1 Leap India Food & Logistics Private Project 3
J DBFOO 18.09.2024 Limited )
8 Anand 75,000
DBFOO 18.09.2024
9 Narmada 25,000
DBFOO 18.09.2024
10 Surat 1,00,000
DBF 18.09.2024
11 Valsad Gujarat 2 a0 37,500 Sabina Arora Project 4
DBF! 8.09.202
12 Navasari BHGQ 37,500 18.09.2024
DBFOO 18.09.2024
13 Pune 1,00,000
Maharashtra 1 ;
DBFOO 18.09.2024
14 Jalgaon (Terminated) 75,000 SAR Transpoﬂ Syslems Prbspte Project 5
Limited
DBF 18.09.2024
15 Palghar o0 50,000
DBFOO 18.09.2024
16 Aurangabad 75,000
Maharashtra 2 .
DBFOO 18.09.2024
17 Nanded (Terminated) 50,000 SAR Transport Systems Private Project 6
Limited
DBFO 18.09.2024
18 Jalna & 37,500
stwee i DBFOO 18.09.2024
19 Between Bathinda 50,000
& Rampuraphul
DBFOO 18.09.2024
20 Bhuchchu Punjab 1 37,500 ) o .
(Tensinated) Leap India Food & Logistics Private Project 7
DBFOO _ 18.09.2024 Limited 1
21 Maur 50,000
DBFO 18.09.2024
22 Goniana Q 50,000
DBFOO 18.09.2024
23 Budhlada 50,000
DBFOO 18.09.2024
24 Mansa 25,000
DBFOO 18.09.2024 i isti i
25 Bhikhi Punjab 2 50,000 Leap India Food & Logistics Private Project 8
Limited
DBFOO 18.09.2024
26 Sardulgarh 50,000
DBF 18.09.2024
27 Bareta Q0 25,000
DBFO! 18.09.2024
28 Phillaur © 50,000
DBFOO 18.09.2024 i . isti i
29 Dudhan Punjab 3 : 50,000 Leap India Food & Logistics Private | p 0 g
Limited
DBFOO 18.09.2024
30 Muktsar 50,000




DBFOO 18.09.2024
31 Moga 50,000
DBF 18.09.2024
32 Shakot BFOO 25,000 ) . .
Puniab 4 Leap India Food & Logistics Private Proiect 10
o . DBFOO ) 18.09.2024 Limited )
33 Zira 50,000
DBFOO 18.09.2024
34 Dharamkot 50,000
_ . DBFOO 18.09.2024
35 Sriganganagar 50,000
- DBFOO _ 18.09.2024
36 Srivijaynagar 25,000
Rajasthan 1 DBEOO 13.09.2024 Sabina Arora Project 11
37 Hanumangarh Jn. 50,000
DBFOO 18.09.2024
38 Sangaria 25,000
DBFOO _ 18.09.2024
39 Jodhpur 25,000
DBFOO 18.09.2024 .
40 Udaipur Rajasthan 2 25,000 Shri Karni Traders Project 12
DBFOO 18.09.2024
41 Rajsamand 25,000
DBFOO 18.09.2024
42 Faizabad 50,000
DBFOO 18.09.2024 i isti i .
43 Azamgarh Uttar Pradesh 1 1,00,000 Leapilndia Fooc_l & Logistics Private Project 13
Limited
DBFOO _ 18.09.2024
44 Mau 25,000
- . DBFOO 18.09.2024
45 Prayagraj 1,00,000 . . .
Uttar Pradesh 2 Leap India Food & Logistics Private Project 14
DBFOO 18.09.2024 Limited 1
46 Pratapgarh 50,000
; DBFOO _ 18.09.2024
47 Alipurduar 25,000 Leap India Food & Logistics Privat
eap India Foo ogistics Private "
West Bengal I =55E56 i 18.09.2024 Limited Piyee0 LS
48 Coochbehar 50,000
DBFOO 18.09.2024
49 Jangipur 75,000
DBFOO 18.09.2024 i istics Pri
50 Birbhum West Bengal 2 25,000 Leap India Food & Logistics Private Project 16
2 Limited
DBFOO _ 18.09.2024
51 East Burdwan 25,000
DBFOO 18.09.2024
52 West Midnapur 50,000
DBFOO 18.09.2024 i isti i
53 East Midnapur | West Bengal 3 50,000 LeagilndiaRood Slogitties Rivie Project 17
Limited
DBFOO _ 18.09.2024
54 Jhargram 25,000
sk sk skok ok




Annexure-III

Annexure referred to in the reply to Part (d) of Unstarred Question No. 672 in the Lok Sabha on
22.07.2026.

STATUS OF ASSISTANT MANAGERS AND THEIR DUTIES AND RESPONSIBILITIES:
Manager(General/Depot/Accounts/Movt/QC)

1.

There has been a great deal of confusion about the status of Assistant Managers in the Food
Corporation of India. They are, as per Staff Regulations, placed in Category II of the
Corporation but on the grounds that they are not performing any supervisory duties, they
have generally joined the unions as opposed to the staff associations. A plea has also been
put forward that duties of Assistant Managers have never been clearly defined in the
absence of which it is not possible to categorically assert that they perform largely
supervisory functions.

Recently the management took up the question of defining the duties of Assistant Managers
on the basis of work actually performed by them and this exercise has brought out in clear
relief the fact that Assistant Managers are in fact the first level of management and function
as front line Managers in the various cadres to which they are assigned. In fact, history
reveals that the very creation of the post of Assistant Managers in the Corporation was the
result of a conscious decision to make them front line Managers. When the Corporation was
established, the creation of posts in the organisation and fixing of pay scales thereof had to
take account of the scales and posts existing in the erstwhile Directorate of Food from
which a large part of the Corporation stuff was drawn and, by and large, the posts in the
Corporation followed the Food Department pattern. However, there were two designations
in the Regional Directorates of the Food Department in respect of which the Corporation
deliberately made a departure. These were Office Superintendent and Godown
Superintendent. These posts were in the Category III in the Food Directorate on the scale of
Rs. 350-20-450-25-475 and Rs. 335-15-425 respectively. There was another post of
Technical Officer in the scale of Rs. 325-15-475-EB-20-575 which was in Category II. In
the Corporation, the designation of Assistant Manager in the Category Il was created to
include not only the Technical Officer but also the Godown and Office Superintendents in
the scale of Rs. 350-25-500-30-620-40-700. Clearly, the intention was to raise the status of
Godown/Office Superintendents and bring them up so as to give them greater responsibility
as front line Managers. The spirit behind this decision was over the years, however, lost and
it was frequently argued that merely because Superintendents of Category III, who could
unionise, had now been brought in Category II did not mean that their right to unionise no
longer existed. The fact that at this level the management considered it necessary to have its
direct representative to supervise and conduct its operations and for this reason had
provided the level with an officer of greater status and salary was not understood. That the
post of Assistant Manager was made a selection post was also not given weightage.






